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*M T. B. CkmtHR I did ante u 
Oort, but I did not let any oooflnaa- 
tton.  That does not bh» that I got 
thia further information without my 
effort (MtiwpMa*i).

Shrt glrWiml OmI (Chandigarh): I 
would like to ask a question....

Mr. Speaker: Normally in call atten
tion notices, onljf the signatories are 
allowed to aak questions.  If I allow 
some other Members in one case, I 
wil) have to do it again in other

Shit Shrtchand Gael; I also wrote 
to you a letter regarding a call at
tention notice on the same subject.

Mr Speaker:   May be. But that
cannot be considered as a ground for 
allowing him now to put a question.

Papers to be laid on the Table.

Itil hn.

PAPERS LAID ON THE TABLE

Amro*i Report  or the  National 
Mwjhunt and Paper Muxs Limited, 
Nmnacae, and Review by Govbw- 

t, Etc.

She Mhdater ef Industrial Develop- 
Mat and Company Affairs (Shri F.

A. Ahatl:  I beg to lay  on  the 
Tabfe

(1) <i) A copy of the Annual Re
port of the National News
print  and  Paper  Mills 
limited,  Nepanagar,  and 
Review  toy  Government, 
etc., for the year 1965-66, 
along with the Audited Ac
counts and comments  of 
the Comptroller and  Au
ditor General thereon, un
der  sub-section  (1)  of 
section 618A of the Com
panies Act, IMA.

(U) Review by the  Govern
ment on the working  off 
the above Company.

(fteced tn Library- See No. LT-
uvnj

() <i) A. mm of the Atunkl
poet <* the Heavy DmW> 
cals (India) Limited, Bh»- 
pd. for the year lM 4i 
along, with the Audited Ac
count* and comments of the 
Comptroller and  Auditor 
Oenersl thereon, under sub
section (1) of section 619A. 
of the Companies Act, IMS.

(ii) Review by the Government 
on the working  of  the 
above Company.

[Placed in Library, *ee No. LT-398/
67.]

(S) A copy of the Notification No.
S.O. 1556 dated the 1st  May,. 
1967, under sub-section (2) of 
section ISA of the  Industrie* 
(Development and Regulation> 
Act, 1B51.

[Placed in Library. See No. LT- 
394/67.]

Mineral Concession (Foist Amend
ment) Rules, 1967.

The Minister ef Steel, Mines tat 
Metals (Or. chenaa Reddy): I beg to
re-lay on the Table a copy of the 
Mineral Concession (First  Amend
ment) Rules, 1967, published in Noti
fication No. GSR 369 in Gezette of 
India dated the 18th March, 1967, un
der sub-section (1) of section 28 «T 
the Mines and Mineral  (Regulation 
and Development) Act, 1957.

[Placed in Library. See No. LT- 
163/67.]

Notifications under the

(Quality Control and Inspection) 
Act, 196S, etc.

The HhMn ef  Conner os  <1 
Plnteli WHk):  I beg to lay on the 
Table

(1) A copy each of the following: 
Notifications under
(S) of section 17 of the 
(Quality Control and 
tlm) Act, 196&s >

() The  Export  of 
Hbaes (Inspection) IWhlit



ii87 Paper* Laid  JA3BTHA 5, 188* (.SAXA) B.OJi. n8a

1867, published la Notifica
tion No.  S.O.  1 M  In 
Gantt* of India dated the 
23rd March, 1967.

(li) B» Export  of  Organic 
Ch|*nkad<t  ' (Inspection)
Amendment  Rules,  1967, 
published in Notification No. 
&. 1718-C in Gazette at 
India dated the 1th  May, 
1967.

(iii) The Export of Gum Karaya 
(Inspection)   Amendment 
Rules 1B67, published  in
Notification No. S.O. 1719A 
in Gazette of India dated 
the 12th May; 1967.

[Placed in Library. See No  LT- 
395/67.]

(2) A copy of the Report of  the 
Forward Markets Review Com
mittee. [Placed in Library. See 
No. LT-395/67.]

Audit Report on the  Accounts op 
the Tea Board etc.

The Deputy Minister in the Minis
try Commerce (Shri £iufl Qnreshl).
X beg to lay on the Table

(1) A copy of the Audit Report on 
the Accounts of the Tea Board 
for the year 1964-65. [Placed 
in Library. See No. LT-396/67.]

(2) A copy each of the following 
Notifications under  sub-section
(3) of section 48 of the Coffee 
Act; 1942;

(i) The CoffM (Second Amend
ment) Rules, 1967, publish
ed in Notification Na GSR 
482 in Gaxette  of  India 
dated the 8th April. IB67.

(ii) At Coffee (TUnl Amend
ment) Rules, 1967, publish
ed in Notification No. GSR 
SIT in Gazette of  India 
dated the IMh April, 1967.

(iii) The Coffee (Axirth Amend
ment) Ra'ta, 1*87. vublish- 
4 to Notification So. GSR 
W1 to Ornette otf  India 
datedtbettod April. 1M7.

[Placed in Library. See No. LT-397/ 
67.]

3.  A eopyi each  of the following 
Notifications under sub-section (.6) at 
section 3 of the Essential Commodities 
Act, 1955:

(i) The Cotton and Staple Fibre 
Textiles Mills  (Regulation 
of  Working)  Amendment 
Order, 1967, published  in 
Notiftoation No. SfO. 1275 
in Gazette of India  dated 
the 11th April, 1967.

(ii) The   Cotton   Control 
(Amendment Order,  1967, 
publisher in Noitiflsation No*
S.O. 139 in Gazette  of 
India dated the’ 22nd April,
1967.

[Placed in Library. See No. LT-398/ 
67].

12.15 hrs.

DEMANDS FOR EXCESS GRANTS 
(RAILWA S). 194-65 

The Minister of 8tste in the Minis
try ef Railway* (Shri parimal Ghosh) 
On behalf of Shri C. M.  Poonacha, 
I beg to present a statement showing 
Demands for Excess Grants in r*» 
pect at the Budget (Railways)  for 
1964-65.

12.15 hrs.

BUSINESS OF THE HOUSE 

The MUdeer of Parliamentary Aff
airs and Communications  (Dr. Sam 
Sabhag Singh):  With your permiss
ion Sir, I rise to  announce  that 
Government Business in this House 
during the week commencing  29th 
May, 1967, will consist of :

(1) Further discussion of  the 
Railway Budget for 1967-68.

(2) General Discussion  on  the 
General Budget for 1967-68.

Shfl S. K. Etatrjee  (Kanpur): I 
have to remind you that we have been 
demanding a discussion of the Santha- 
nam Committee's Report.  Sverytime 
it is raised by Shri Nath Pai or some 
other Member.

me. Speaker:  This  is  about the 
programme tor the next week.  - : 

8M S. M. Benerjee: But this is tfcft 
only opportunity we get to bciai.ftfe


